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Ocean are a number of Russian and present; 
(ii) the acquisition of submarines by Pakistan 
posed a danger to American warships were 
operating at India which would soon have a 
squadron of anti-submarine "Sea King" 
helicopters and would need a suitable 
substitute for the Navy's seahawk planes; (iii) 
India lacked a naval force suitable enough for 
defending her vast coastline; (iv) Goa was to 
be developed as a major operating base for the 
Navy and that Andaman and Nico-bar Islands 
were to be developed as a forward naval base ; 
and 

(b) if so,    what    are   Government's 
reaction thereto ?] 

 
t[THE MINISTER OF DEFENCE (SHRI 

JAGJIVAN RAM): (a) and (b) A statement is 
laid on the. Table of the House. 

STATEMENT 
The Government is aware of the statement 

made by the Chief of the Naval Staff on the 
17th September, 1970. But the statement did 
not imply what has been mentioned in clauses 
(ii), (iii) and (iv) of the Question. In his 
conversation with Press representatives, the 
Chief of the Naval Staff did not refer to any 
developments which are not already well-
known, either in respect of the Indian Ocean 
or the acquisitions of Pakistan. 

2. All developments having a bearing on 
the security of our country, will continue  to 
be watched.] 

t[   ] English translation. 

SHIFTING OF OFFICES OUTSIDE 
DELHI 

*443.   SHRI RAJENDRA PRATAP 
SINHA: 

SHRI KRISHAN KANT ; 
SHRI ARJUN ARORA : 
DR. SALIG RAM : 

Will the Minister of HEALTH AND' 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOPMENT 
be pleased to state : 

(a) whether the Delhi Development 
Authority has requested the Government to 
shift some of its offices from Delhi to relieve 
the pressure on civic amenities and services; 
and 

(b) if so, whether Government have-taken 
any decision in this regard? 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOPMENT 
(SHRI K. K. SHAH): (a) and (b) The Delhi 
Development Authority have advised that 
comprehensive measures should be taken to 
curb the pressure of in-migration into Delhi 
and to reduce the pressure of nopulation on 
Delhi by preventing the location of new offices 
in the Capital and moving such offices as can 
effectively function from outside Delhi to other 
parts of the country. The whole question is 
under Government's active consideration; it 
has, of course, been the objective, since-some 
years, to move out of Delhi, offices that need 
not function here and some results have been 
achieved. 

CLOSE   DOWN   OF   ANTIBIOTICS   
PLANT   AT RISHIKESH FOLLOWING

 ALAKNANDA FLOODS 

•444.   SHRI M. K. MOHTA : 
SHRI     BANKA     BEHARY 

DAS: 
SHRI N. G. GORAY : 
SHRI LOKANATH MISRA : 

Will the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND   METALS  
be pleased to state : 

(a) whether Government had constituted an 
inquiry into the circumstances under which the 
public sector Antibiotics Plant at Rjshikesh 
was shut down following Alaknanda floods 
causing heavy losses to    Government; and 
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(b) if so, result thereof and the action 
taken to Government in this regard? 

THE MINIS'HER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND METAI 
S (SHRI D. R. CHAVAN) : (i ) No, Sir. 

(b) Does  not  arise. 

OUT-OF-TURN    ALLOTMENT     OF     
GOVERNMENT ACCOMMODATION 

*445. SHRI l :HITTA BASU : Will the 
Minister of iEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AN) URBAN DEVELOPMENT be pleased 
to state : 

(a) whether it is a fact that Gov 
ernment employees who were sanc 
tioned out-of-tum allotment of Govern 
ment accommodation in Delhi in 1967 
on medical grounds have not been 
allotted quarters so far whereas others 
who were sancti med on the same basis 
subsequently, have already been allotted 
houses; 

(b) if so, the reasons therefor; 

(c) whether ii is also a fact that fresh out-
of-turr allotments on medical grounds are 
beirg made on ad hoc basis whereas the ok 
sanctioned cases are still lying pendii g; and 

(d) if so, the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUTNG AND URBAN DEVELOPMENT 
(SHRI K. K. SHAH): (a) and (b) A number 
of Government em :<loyees were sanctioned 
out-of-turn allotments of Government 
accommodation in 1967 on medical grounds. 
As tl e allotments in such cases were to be 
made within the quota prescribed for ihe 
purpose, many of these sanctions emained 
unsatisfied for long periods. Later, on 
account of the over-all shortage of residential 
accommodation in De!hi, a ban was imposed 
on fresh applications with effect from 17th 
May, 196£ The matter was reexamined in 
Mav, 1969 and it was decided to review all 
the pending sanctions, as it was felt that, 
with the passage of time, there might have 
been changes in the :ircumstances in which 
sanctions had b.en issued. On the basis  of 
the  information  called for in 
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connection with these cases and otherwise, a 
number of them were reviewed and 
appropriate further decisions were taken to 
confirm or modify the previous approvals. The 
cases in which the required information is still 
not available or in which it has been found 
necessary to call for further information are 
still to be reviewed. For this reason, it is 
possible that a person junior according to the 
original sanction might have got an allotment 
earlier, it having been possible to review his 
case earlier. 

(c) and (d) There was a ban on entertaining 
fresh requests for out-of-turn allotments up to 
30th September. 1970. However, requests for 
such allotments on medical grounds in excep-
tional circumstances were placed for 
consideration before a Special Accom-
modation Committee constituted for this 
purpose and for reviewing past approvals. 
Pending sanctions for out-of-turn allotments 
are being dealt with as explained above. 

 


